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ORISSA ACT III OF 1947

THE MADRAS LOCAL BOARDS (ORISSA
AMENDMENT) ACT, 1947 ‘ a

[Received the. assent of the Governor on the 14th March
1947, first published in the Orissa Gazette on the .
21st March 1947 ]

AN ACT TO AMEND THE MADRAS LOCAL EOARDS ACT, 1920-
WHEREAS it is expedient to amend the Madras Local Boards

Act 1920, for the purpose hereinafter appearing: #f of 192&

1t is hereby enacted as follows:—
Short title 1. (1) This Act may be called the Madras Local Boards
and com-  (Qrissa Amendment) Act, 1947.
mencement, ;

(2) It shall be deemed to have come into force on the first

day of July 1946. *

Substitution 2. For section 78 of the Madras Local Boards Act, 1920 Madras Act

" of new  (hereinafter referred to as the said Act), the following section X1V of 1920-

section for 2 oA
o shall be substituted, namely:

i

Madras “78. (1) The land cess shall be levied on the annual rent
11\9%0 XIV of value of all occupied lands on whatever tenure held

and shall consist of a tax of two annas in the rupee
of the annual rent value of all such lands in the
district.

(2) With the previous sanction of the Provincial Govern-
ment a district board may, by a resolution, impose
a further tax of six pies in the rupee of the annual
tent value of all occupied lands on whatever
tenure held, in addition to the tax levied under
sub-section (1):

Provided that the tax levied by a district board shall not
be reduced without the previous sanction of the
Provincial Government.”

TRANSITORY PROVISIONS

Rate of land 3. Notwithstanding anything contained in the said Act as

_cess for the amended by this Act and any provisions in, or any determination

year 1946-47. .\, 4o under section 78 of the Madras Local Bourds Act, 1920, Madras Act
the rate of land cess on the annual rent value of all occupied XIV of 1920.
lands which shall be deemed to have been determined for the
year commencing on the first day of July 1946, shall be two
annas in the rupee of such annual rent value.

Special 4, Theland cess on the annual rent value of all occupied
provision for lands on whatever tenure held for the year commencing on the
the recovery first day of July 1946 under the provisions of the said Act as
of land cess ropq with this Act, shall be payable as follows:—

for the year

1946-47 in (@) subject to the provisions of clause (b), so much of the
ﬁ%";‘uﬂf 5 land cess or instalment thereof as would have been
lands. P payable by any person for any such property on

any date during the said year if this Act had not
been passed, shall be deemed to be payable by that
person on that date ; : )

& Appliéd to the Agency area by notification No. 1633-L. S -G., dated
the 27th March 1947 (Vide Orissa Gazette, dated the 28th March 1947, -
Part I1I, page 90).






